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Assessee by Shri.S.S.Nagar.AR

Revenue by : Smt. Mahita Nair.DR
Date of Hearing 26.08.2022
Date of Pronouncement 26.08.2022

3/ ORDER

PER BENCH:

These are the cross appeals filed by the assessee
and the revenue against the different orders of the
Commissioner of Income Tax (Appeals)-49, Mumbai

and the assessee has filed the cross objections(C.O).

2. At the time of hearing, the Ld. AR has brought to the
knowledge of the bench that, the assessee was referred
to the Corporate Insolvency Resolution Process as per
IBC-2016 Laws. Further the order passed by the
National Company Law Tribunal (NCLT), Mumbai dated
08.12.2017 is filed.

3. We found as per the provisions of Sec.14 of IBC-
2016 till the conclusion of proceedings under IBC-2016

no suit or proceedings can be continued against the



A;I/s. Ruchi Soya Industries Ltd., Mumbai.
corporate debtor. Further, the Ld.AR submitted and
demonstrated that the Honble National Company Law
Tribunal (NCLT) has approved the Resolution plan
submitted by the Patanjali Consortium vide order
dated 24-07-2019 and the assessee company is under
the new management control and the legal compliances
are in the progress. We find that in the assessee
appeals Form.no.36 & Form. no. 36A are filed by the
old Management and after the approval of the
Resolution plan submitted by the Patanjali Consortium
by the Honble NCLT, the revised Form No0.36&36A has
to be filed by the new management with the new
address of the assessee and similarly in the case of
revenue appeals, the revised Form.no.36 has to filed

with the new address.

4. We considering the facts and circumstances are of
the opinion that there is no point in proceeding with
the appeals/cross objection filed by the assesse and
the revenue till the revised Form.no.36 & 36A are filed
in compliance to the ITAT rules. Accordingly, the
appeals and cross objection are dismissed. Further we

grant the liberty to the assessee and the revenue to
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move an application to recall the present order after

compliances as discussed.

5. In the result, the cross objection of the assessee and

the appeals filed by the assessee and the revenue are

dismissed

Order pronounced in the open court on 26.08.2022.

Sd/- Sd/-
(AMARJIT SINGH) (PAVAN KUMAR GADALE)
ACCOUNTANT MEMBER JUDICIAL MEMBER

Mumbai, Dated 26.08.2022
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